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[ RAJYA SABHA ] 10 Questions 52
(Qty: Lakh Tonnes)
(Value: Rs. Crores)
$1.No Region/State Wheat Paddy
Quantity Value Quantity Valus
1 Dethi 0.48 18.37
2 Punjab 14,33 548.28 0.15 5.81
3 HMaryama . . . 1.07 40.94 0.02 0.78
4 Rajastbao . . . . 3.86 147,69 0.04 1.56
Uttar Pradesh . 3.85 147.30
¢ Tamil Nadu . . 0.56 21.43 0.02 0.78
7 Andbra Pradesh 2.99 114.40 0.12 4.66
8§ Karnataka 0.19 7.27
9 Kerala . 0.04 1.53
10 Maharashtra 1.95 74.60
11 Gujarat 3.53  135.06
12 Madhya Pradesh 0.41 15.69
33.26 1272.56 0.35 13.59

Decision abowt I13CO

*193. SHRI MOOLCHAND MEENA:
SHRI SANJAY DALMIA :

Wil] the Minjster of STEEL be pleas-
od to stale:

(a) whethey Government have rince
taken any decision about the IISCQ in
Burnpur; ang

(b) if not, by when a final decision
is likely to be taken?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI = SON-
TOSH MOHAN DEV) . (a) apd (b). It
hay not been. possible for the Govern-
ment to take an investment decisjon for
modernisation of Indian Irom and Sieel

Company Limited (IISCO) due to con-
straing of resourceés in Government and
Steel Authority of India Limited (of
which IISCO is a subsidiary).

Government  therefore, decided to
allow private sector participation in the
cquity and management of IISCO for the
purpose of ensuring expeditious moder-
nisation of its Burnpur Steel Works.
Government proposed to introduce a
Bill for empowering Government to al-
Iow SAIL to transfer jts shareholdings in
IISCO to private persons for this pur-
pose, The Bill was considered “by the
Department Related Parliamentary Stand-
ing Committee on Industry, which pre-
sented jts Report to Parliament in April,
1994, The various reccommendations
mads in the Report are being consider-
ed by Government, '
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Meanwhijle, TISCO bag become a sick
industrial company jip termg of the
Sick Industria; Companies (Special Pro-
visions) Act, 1985, and the Board of
Directors of the company have made a
reference to the Board for Industrial and
Financial Reconstruction (BIFR) as re-
quired under section 15 of the Act for
determination of measures to be adopt-
ed with respect to the Company. Amy
scheme to be taken up for modernisatiom
of ISCO wil] therefore have to be in
accordance with the orders of the BIFR
in this regard,

Sharing of inter-yime rivers

*194. SHRI SURESH KALMAD] :
SHRI §. MADHAVAN :

Will the Minister of WATER RAR-
SOURCES be pleased to state :

(a) whether Government have formu-
lated guidelines for sharing of Inter-
State rivers;

(b) if so what are the details thereof;
and

(c) whether the existing ume of wator
by the lower riparian rivers from the
Inter-State rivers, wil] be protected umder
the proposeq guidelines ?

THE MINSTER OF WATER RE-
SOURCES & PARLIAMENTARY AF-
FAIRS (SHR} VIDYACHARAN SHUK-
LA) . (a) to (c), A draft national poli-
cy guidelines, for water allocation of infer-
State rivers framed recently has been
circulated to State Governmns and was
also discussed in the mettings of  the
Nationa] Water Board held jn Junpe,
1994 in which the States and Union Ter-
ritories are represeuted. The modified
draft based on the discussions in National
Water Board wag circulated to States
and jincluded in the agenda for the mext
meeting of the National Water Resounces
Council.

Main features of the guidelines are :

The river basing will bs rockoned as
a unit for inter-State water allocation.
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All co-basin States and the Comtre
would be parties to the process of allo-
cation,

Allocation to consider the remsom-
able pomibjlity of utilisation.

AP NI PP

Allocation to be based on the prin-
cipls of equitable apportionment,

States will be fros to utiliss their
sharo in any way without conflicting
with the overriding natjona] intorest.

later-State agreements betwoen all
the ox-basin States are normally tobe
accommmodated,

Existing pre-plan ugeg and approved
plan uses are to be protected.

Allocation to consider needs for em-
vironmental management, nevigation
in National Waterways and promsing
needs of non-co-besin state etc.
National jintercsts.

Setting up monitoring aud jmple-
menting wechanism (o oversee allo-
sationg as made,

Water allocation normally to be re-
viewed after 40 yeere.

These policy guidelines are intended
to serve a¥ a guide for sharjng of river
water amongst the co-basin States and
would have no legal status as such.
These guidelines are meant to provide
guidance in the process of negotiation,
arbitraton, and adjudjcation of intr-State
water disputes and a framework for expe-
ditious resolution of such disputes,

Jal W Jahan Hai' Emigatien Schems
*195. SHRI JANARDAN YADAV:

Will  the Minister ot WATER

RESOURCES be pleased to state:

(a) what is the amount allocated to
Bibar Government for introducing ‘Jal
hi Jahan hai’ and small irrigation
schemies guring the.  eurrent fnancial
Yoar;



